\I TEM NO 71 REG STRAR COURT. 1 SECTION |1 A

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

BEFORE THE REG STRAR S. G SHAH

Petition(s) for Special Leave to Appeal (Crl) No(s).7263/2011

KAI LASH SI NGH & ANR Petitioner(s)
VERSUS
STATE OF Bl HAR & ANR. Respondent ( s)

(Wth appln(s) for c/delay in filing SLP,stay and office report )
Date: 25/11/2011 This Petition was called on for hearing today.
For Petitioner(s)

M . Anupam Lal Das, Adv.

For Respondent (s)

UPON hearing counsel the Court made the follow ng

ORDER
| ssue fresh notice with dasti service on bot h
unserved respondents, whi ch is permtted to be served

through the nearest Civil Court/Trial Court where private
parties are concerned and through M Anant Sharnmm, appearing
on behalf of M Gopal Singh, standing counsel who wants to
appear in the matter for respondent No.1, on receipt of
pl eadings, if spare copies are filed before 9.12.2011, else
Iist bef ore t he Hon' bl e Judge in Chanber for non-
prosecuti on.
Li st again on 16.1.2012
(S.G SHAH

REG STRAR
hj



